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BEFORE THE NATIONAL GREEN TRIBUNAL: PRINCIPAL
BENCH: NEW DELHI

O.A. NO. 438/2018
IN THE MATTER OF:

ARTI APPLICANT
VERSUS
CENTRAL GROUND WATER AUTHORITY AND OTS RESPONDENTS

REPLY/ WRITTEN SUBMISSIONS FILED FOR AND ON BEHALF OF
RESPONDENT No. 84 & repeated at No. 98 LEMON TREE HOTEL, EAST
DELHI MALL, KAUSHAMBI , GHAZIABAD, UTTAR PRADESH, WITH THE
REQUEST TO DELETE IT'S NAME FROM THE ARRAY OF PARTIES.

MOST RESPECTFULLY SHOWETH:

That the address of the service of respondent No. 84 (& repeated at No. 98), is
that of their counsels M/S SGS Jurist Consultants LLP having their office at H-
38, South Extension Partl, New Delhi and email id as

sgsjuristconsultantlip@gmail.com.

"/ " . . .
,‘P\Rygx'l'\zat it is submitted herein that Mr. Shashank Prabhakar has been
OD {{33 horized by Board resolution passed in the Board meeting held on

ROR 4 %;\).§9.2022 to represent the respondent company i.e, Lemon Tree Hotel,
e i

DM Mall, Kaushambi, Ghaziabad (A unit M/s. Canary Hotels Pvt. Ltd.),
g ore this Hon'ble Tribunal in the aforesaid matter and as such Mr.

N \\Q\S: hashank Prabhakar is well acquainted with the facts of the case. The

\OF 2 respondent craves the leave of this Hon'ble Tribunal to file its reply
through him.Certified true copy of the Board resolution is ANNEXURE R
1.

2. The answering respondent is in receipt of Notice/ Summons from this

Hon'ble Tribunal, whereby it is revealed to the respondent that the O.A.
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438/2018 has been filed by the petitioner raising a complaint that the
condition of the Ground water is precarious and the ground water is
depleting very rapidly on account of illegal abstraction of water by various
hotels, party halls and marriage halls etc. It is submitted that neither the
notice nor the accompanying petition contains the specific averments as
to how the answering respondent has failed to adhere to the environment
protection act or how the authority has come to a conclusion that the
answering respondent is illegally abstracting ground water. It is settled law
that a notice from authority must be specific, unambiguous, clear and
precise. In the present notice even the answering respondent failed to
make out as tohow this notice has been issued when the answering
respondent has not violated any provision of environmental law or any
other law. It is submitted that answering respondent believes in the
protection and management of environment. It has a chain of hotels in all
over India and has specific, dedicated and vigilant team to look into the
various methods, provision of law and adopt new inventions/discoveries of
science to protect the environment and compliances of all the
environmental laws. That to provide an Eco friendly ambience to its
clients, the answering respondent is has got set up a solar plant in their
unit to save energy. For its waste management, the company gives
contracts to various agencies for proper Effluent Management and the
contracts are renewed periodically. To dispose off the green and other
material, the company has separate dustbins for their dumping and time
/—\U\\\ time the system is revaluated. The respondent Company is incurring a

$ e expenditure on all these compliances.
It i !}further pertinent to mention herein that the Hotel i.e. Respondent No.
" 569/2020%!%,{1%herein is not located separately but in fact it is a part of
O M Mall, Kaushambi , Ghaziabad (CCPL Developers Pwt. Ltd.) and is
\b.\‘;‘_QF, W‘/‘“{Iocated at the 4 5" and 6™ Floor of the building of the EDM Mall. That the
said premises i.e. 4",5™ and 6" Floor of the building of the EDM Mall was
purchased by the answering respondent vide a duly registered sale deed
on 23.06.2007. That as per the terms / Clause No.1 of the sale deed the
vendor has sold, transferred and conveyed the said portion of the property

%/7
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with all the common facilities such as right to use electricity and water
connections. Therefore, meaning thereby, that the respondent is
commonly using the amenities provided/availed by the said EDM Mall
including water resources. Relevant pages of the sale deed are annexed
as ANNEXURE R 2. Further, it was conceded by the Vendor i.e. EDM
Hotel that vide letter bearing No. 367/Jalkaran dated 16.08.2004, the
EDM hotel has obtained Water connection and Sewer Connection from
Ghaziabad

Municipal Corporation. The letter bearing no. 367/Jalkarandated
16.08.2004 and Challan No. 9309 dated 27.08.2004 by virtue of which
amount of Rs. 2,45,000/- and is Rs. 1,50,00b/- ANNEXURE R 3(colly).

That the answering respondent received notice dated 20.11.2018 vide No.
2737/S.T.-S.M/18 from the Office of the City Magistrate and the said
notice was duly replied by the Answering respondent on 07.12.2018.
Notice dated 21.11.18 and its reply dated 07.12.18 is ANNEXURE R-
4(colly).

That the answering respondent further received notice dated 02.01.2019
vide No. 05/common court case/02 from the Office of the Executive
Engineer, UP Jal Nigam and the said notice was duly replied by the
Answering respondent on 07.01.2019. Notice dated 02.01.2019 and its
reply dated 07.01.09 is ANNEXURE R-5(colly).

‘?UBL/O

L I’L‘LW xI\gat the answering respondent further received notice dated 02.04.2022
& 0
O g?g,‘?v‘kﬂof:%\’l@ No. 64/Notice/2022 from District Magistrate , which was received by

\*‘QQ,\"A\ respondent on 16.06.2022 and the said notice was duly replied by the

af
\\ OQ "’nswering respondent on 23.06.2022. Notice dated 02.04.2022 and its
GQVT " reply dated 23.06.2022 is ANNEXURE R-6(colly).

In all the aforesaid notices, the answering respondent has consistently
replied that that the answering respondent is commonly using the

amenities provided/availed by the EDM Mall including water resources.

G



That in pursuance to the application filed by the answering defendant, on
21.07.2022 the office of General Manager (Water) Ghaziabad Municipal
Corporation permitted the Answering respondent to have Drinking
water/Sewage facility subject to their depositing Rs. 75,550/- into their
account. The communication of the office of General Manager Water
Ghaziabad Municipal Corporation bearing No. 262/ ST-GM/2003 as
regards to drinking water charges clearly stipulated that the application of
the answering respondent has been duly accepted.

The said amount of Rs. 75,550/- were duly deposited by the answering
respondent vide challan No.092. Copy of the letter No. 262/ ST-GM/2003
and Chalan showing deposit of the said amount of Rs. 75,550/- is
ANNEXURE R-7colly.

That the answering respondent therefore, deserves to the to be deleted
from the array of parties in the present case as it has not contravened any
of the provisions of various Environmental laws as amended up to date or
any other law . It is respectfully submitted that this Hon'ble Tribunal ought
not to have issued process quathe answering defendant if the true facts

would have been brought before this Hon'ble Tribunal.

- BRIEF FACTS OF THE CASE ARE AS UNDER

=<

\;V- » t‘e.‘/ Restaurants havmg its branches all over India. There has been

\\‘\ (’O\/Memlshed record of the answering respondent from central/state/local
authorities. It is pertinent to mention here that the answering respondent
has been complying with all the central, state and local laws. It has
obtained various licenses required to run a Hotel after fulfilling all the

formalities and compliances. Further the answering respondent has also

@7
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had a team of environmentalist who keep on suggesting the up gradations
of their unit. In such a situation, it is unthinkable that the answering
respondent would violet any provision of environment act or any other law.
Otherwise also there is no specific allegation against the answering
respondent in the entire petition. The authorities in a random has named
every hotel/s in the vicinity / district / block without giving them an

opportunity of being heard or without presenting their version.

. That the respondent hotel is running in the premises of East Delhi Mall

most commonly known as EDM Mall since 23.06.2007, when a sale deed
was entered into between CCPL Ltd and M/s Canary Hotels Pvt. Ltd. By
virtue of which the demised premises where Respondent No. 84 i.e.
Lemon Tree Hotel is running, was purchased from EDM Mall.In fact, the
Hotel i.e Answering respondent is situated within EDM Mall on 4", 5" and
6™ floor of the building /Premises of EDM Mall. It is pertinent to mention
herein that the answering respondent was running a banquet hall from the
demised premises since 15.10.2007 but from December 2007 onwards the
lodging facility was also provided by the answering respondent to its

clients.

. That the building plan of the EDM mall was duly sanctioned by the

Ghaziabad Development Authority and entire construction of EDM mall
including the premises of Answering defendant is constructed absolutely
as per sanctioned building plan/approved map. It is worth mentioning that

the Hotel which is run by the Answering respondent is part of the layout

}unmng a hotel, it has taken abundant caution to meet out the requisite

standards. Sanctioned plan of EDM Mall clearly depicts the space
earmarked for Hotel.

4. That as per the terms of the sale/purchase, the amenities such as

Electricity and water were to be provided by the vendor to the occupants of
EDM Mall out of the main connection being in EDM’s name. It is pertinent

9=
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to mention that the occupants of EDM malls including the answering
respondent are being charged for their respective usage of electricity
through sub-connections/sub-meters provided by EDM. It is categorically
mentioned in the sale deed. The clause which clearly stipulates that the
water would be provided by EDM is annexed as ANNEXURE R-2, for the
kind perusal of this Hon'ble Tribunal.

5. The Answering respondent at the time of purchasing the premises and
starting their hotel, in an abundant caution has done due diligence about
the compliance of Environmental laws and other local laws which were
prevalent in the hotel Industries. The due diligence included opinion from
Experts who deal in Hotel Industries, experts of local bodies who have
specialization as regards to the ground water condition of the area, soil,
and climate as well as other conditions. In such a situation, it is crystal
clear that the answering respondent has adhered to all the norms of local
authorities.

6. That in pursuance to the application filed by the answering defendant, on
21.07.2022 the office of General Manager (Water) Ghaziabad Municipal
Corporation permitted the Answering respondent to have Drinking
water/Sewage facility subject to their depositing Rs. 75,550/- into their
account. The communication of the office of General Manager Water
Ghaziabad Municipal Corporation bearing No. 262/ ST-GM/2003 as
regards to drinking water charges clearly stipulated that the application of

onment Protection Act and time and again they have been seeking
ons from Experts for implementation of the same, Hence the Notice
_ Qg inst the answering respondent is liable to be withdrawn. It is humbly
( _('}T/_)\}" {bmltted that law of notices clearly envisages that every notice should
o r"':-":” have a clear, specific and unambiguous facts mentioning what the noticee
wants and in the present case, the authorities have issued a notice in

almost casual manner without even having a look that answering

respondent has not violated any law. It is further submitted that the

answering respondent has been unnecessarily dragged into this mater

o
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despite being innocent and law abiding entity. In the present case the
answering respondent has not violated any provision of law and not at all
involved in water pollution of the area or illegal extraction of water in
whatsoever manner.

8. The answering respondent has not contravened any order of this Hon'ble
Tribunal, any laws or by-laws of the central/state/local laws and infact the
answering respondent has done all the attempts to safeguard our
environment It is submitted that the answering respondent being a diligent
and over cautioned citizen has been incurring a huge amount of money to
provide its clients/customers an Eco-friendly ambience. It has setup solar
panels to save electricity and environment further has been getting its
waste effluent managed through licensed cbntractors and has diligently
taken all the steps for upkeep of the environment and in no manner
polluted the environment.

9. The answering defendant is having permission to use Drinking water and
sewage as per law.lIt is further submitted that the authorities have granted

permission to use drinking water and sewage after due consideration.

REPLY ON MERITS

1. That the contents of Para No.1 of the application is denied for want of

knowledge. The respondent does not have any personal knowledge about

applicant. The applicant may be put to strict proof of the averment
in the para under reply. Itis further submitted that the applicant has
jven any particular of her social activities. Moreover, the present
jon has been filed by her in individual capacity. Hon'ble Supreme
NG of India in a recent observation coupled with statement of Hon'ble
\\911 Qg,._\;ri’lrime Minister of India in Narmada Dam matter, has cautioned the

T authorities to be vigilant from the fake environmentalist who manipulate

the legal system for their ulterior motives.

2. That the contents of Para No.2 is about the address of the respondents,

the answering respondent is unaware of the addresses of other
respondents and hence cannot comment qua the other noticees.

G
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3. That the contents of Para No.3 need no reply. However, it is humbly
stated that no facts enumerated in the following paragraphs of the

application establishes any cause of action qua the answering defendant.

REPLY TO FACTS

4-5. That the contents of Paragraph No. 4-5are informative in nature and
hence need no comments. However, it is submitted that it is not only in
Ghaziabad but in various parts of India the water level is going down and
the reason for the same is not only over population but over urbanization
due to which the virgin land/ wet land have been reduced. Further the
water bodies have been encroached upon. However, the answering
respondent has no role to play in this. The answering respondent has
never adhered to any illegal acts to harm the water level in any manner
whatsoever.

6-7That the contents of Para No. 6-7 are again informative in nature.
However, it is  submitted that the answering defendant does not fall
within the categories of Hotel extracting the ground water illegally or
unauthorized. In fact, the Answering defendant being a vigilant citizen is
contributing in every manner for replenishment of water level.

8. The Paragraph 8 is matter of record. It is submitted that the contents

mentioned in the para under reply do not pertain to the answering

only abided by all the laws/bye laws and orders of this Hon'ble Tribunal
but has also incurred huge amount in protection and augmentation of
environment.

10.That the contents of Para No. 10 are informative in nature but it is

submitted that so far as answering respondent is concerned, it has abided

%J//
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by all the directions of various agencies. Moreover, the answering
respondent has not found any reckless, negligent/dereliction of duties of
environment protection agencies. In fact in EDM Mall, where the Hotel of
Answering Respondent is situated, the authorities through its officials are
paying regular visits. The senior officials of Ghaziabad authorities are
visiting the Mall and had there been any informality in following the Laws,
they would have pointed out the same to the answering respondent. It is
worth mentioning to stay that even the applicant has not pointed out any
violation particularly in EDM Mall or in Hotel of the answering defendant.

11.That inreply to the para-No. 11 it is specifically made clear that there has
been no wastage of water in any manner whatsoever. In fact the Hotel of
the respondent is having measures even for effluent management so that
the rivers / drains do not get polluted.The answering respondent is getting
its waste effluent managed through licensed contractors

12.That the contents of Para No. 12 are informative in nature. However, it is
submitted that the answering defendant do not fall in the said category of
Hotels.The answering respondent is having permission to use the water
and is using the same as per the norms.

13.That the contents of Para No. 13 are informative in nature. However, it is
submitted that the answering respondent is doing its utmost to save the
water.

14.That the contents of Para No. 14 is a newspaper information and hence

ain to answering defendant. It is submitted that the answering
ondent is neither extracting illegal ground water nor is discharging
ent illegally.

at tin reply to contents of Para No. 16-17it is stated that answering
respondent has never ignored environmental standards. It has been
following all the fire safety norms, and is constructed strictly as per the
sanctioned building plan and due consideration has been given to the
height of the building and ventilation of the rooms. The authorities after

due diligence and consideration have sanctioned the building plan of the

e
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place where the hotel of answering defendant is situated. Otherwise also
there is no allegation from any corner that the answering respondent or
EDM Mall has violated sanctioned plan in any manner.

18.That the contents of Para No. 18 are denied for want of knowledge. It is
submitted that representation of the applicant is general in nature and the
answering respondent does not fall in any of such categories of hotels
indulged in money minting at the cost of environment. It is submitted that
there is no specific allegation against the answering respondent.

19. That the contents of Para No. 19 do not pertain to answering respondent.
However, there has been frequent checking by various authorities in the
hotel of Answering respondent and nocontravention of any law was ever
found. It is further submitted that the answering respondent as part of its's
duty to save environment had been contributing his share by taking

important measures.
REPLY ON GROUND

A. There has been no illegal extraction of Ground water by the answering
respondent. It is submitted that the answering respondent is using the
water by taking permission from agencies. The answering respondent is
paying the cess levied by the authorities moreover water recycling
measures have been taken up by the answering respondent.

B. That the answering respondent has been vigilantly following all the norms

= _to protect environment and hence it is sub mitted that Ground No.Bdo not

X s [:taln to the answering respondent in any manner whatsoever. It is
A OPJ'\

effluent donot contaminate and pollute the water.

D. That in reply to Ground No. D, it is submitted that the answering

respondent has no role to play in lowering of ground water. It is submitted

G
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that the role of answering respondent is nominal as regards to
deterioration and lowering of the water level.

E. That Ground E does not pertain to answering respondent. It is submitted
that the answering respondent has not found any negligence /
dereliction’s of the duty as alleged by the petitioner.

20. That the contents of Para no. 20 being legal in nature need no reply.

PRAYER
Last paragraph is prayer to this Hon'ble court.

That on the facts and grounds mentioned herein above, it is humbly prayed that

the application of the applicant be dismissed qua the answering respondent and

o

Respondent No. 84

QW

Counsel

thus render justice.

Through

VERIFICATION

I, Shashank Prabhakar, Authorised Signatory of M/s Lemon Tree Hotel, East
Delhi mall, Kushambi, Ghaziabad (A Unit of M/s. Canary Hotels Pvt. Ltd.), aged
about 38 years, do hereby solemnly affirm and declare that the contents of the
aforementioned reply are true and correct to my knowledge. No part of it is false
and nothing material has been concealed therefrom.

11 30CT 20
Verified at Delhi on thi@.e.‘FDay of October, 2022, q(/
ATTESTED b —

NOTARY BLIC’ .‘%\5’.\%”2"

85 Fot P
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lemontree:

HOTELS

ANNEXURE. -1

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED IN THE MEETING OF
BOARD OF DIRECTORS OF CANARY HOTELS PRIVATE LIMITED HELD ON
WEDNESDAY, THE 215t DAY OF SEPTEMBER, 2022 AT ASSET NO. 6, AEROCITY
HOSPITALITY DISTRICT, NEW DELHI-110037

AUTHORIZATION TO OFFICIALS FOR REPRESENTING T PANY IN LEGAL
MATTER OF ARTI VS. CENTRAL GROUND WATER AUTHORITY & ORS.

“RESOLVED THAT Mr. Nikhil Sethi, Company Secretary, Mr. Ramesh Bhandari,
Hotel General Manager, Lemon Tree Hotel, East Delhi Mall, Kaushambi of the
Company and Mr. Shashank Prabhakar, Authorised Signatory of the Company be and
are hereby severally authorized to represent, file, sign, execute, deliver, submit
affidavit, application, suit, appeal, petition, claims, statement, reply, review,
revision, written statement, withdrawal, compromise, depose or oath and appear on
behalf of the Company related to the matter of Arti Vs. Central Ground Water
Authority & Ors. before the National Green Tribunal, New Delhi vide Original
Application No. 438/2018 and to execute authority letter/s, power of attorney,
Vakalatnama and any other documents with respect to any legal issue and to do all
acts, deeds and things as may be necessary in this regard.

RESOLVED FURTHER THAT any two of the Authorised officials of the Company be
and are hereby jointly authorised to sub-delegate the authority in favour of the
officials, as and when required.

RESOLVED FURTHER THAT a copy of this resolution may be forwarded wherever
required.”

For CA -
" LANAFOR-CANARY. HOTELS PRIVATE LIMITED

/‘"”J{,]' ) \"ﬂ/ ,
RAJESH KUMAR (0"
WHOLE TIMEJJIRECTOR

L T’“’ \If/ f:) 4

/.{\ ot -1‘(;/.1}3\\

\

(’ - DEEPAK ARORA O\’\

3
: Advocate
i K ‘wd )/2020/ % )’
L.Hl
p
\(

NS A7
7
Balels Pvt. Ltd. Asset No. 6, Aerocity Hospitality District, New Delhi- 110037, India.

(CIN U55101DL2006PTC144532)
T +91 11 46050101, F +91 11 46050110
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Status of Road
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Date: 7.12.2018

To,

Mr. Yashvardhan Shrivastav,
City Magistrate,
Ghaziabad.

In Re: NGT Case O.A. No. 438/2018 Aarti Vs.C.G.W.A. & Ors.

SUB: REPLY ON BEHALF OF RESPONDENT NO. 6, Lemon Tree Hotel, East
Delhi Mall, Kaushambi, Ghaziabad to the Letter vide its No. 2737/S.T-C.M/18 dated

20.11.2018

Sir,

In reference to your captioned Letter, we, The Lemon Tree Hotel East Delhi Mall,
Kaushambi, Ghaziabad, (respondent no.6 in the aforesaid matter) (hercinafter referred to

as “HOTEL™), hereby submits our reply as under:

It is submitted that Hotel is not located separately but infact, it is the part of the EDM
Mall Kaushambi, Ghaziabad (“CCPL Developers Pvt. Ltd.” /or “EDM Mall”) and located
at 4" 5™ and 6™ Floor of the building/premises of the EDM Mall and also, it is pertinent
to note that the Hotel is commonly using the amenities provided/availed by the said EDM

Mall including use of its water resources.

Moreover, It is also important to mention herein that the said EDM Mall has already
applied for availing permission for issue NOC to abstract Ground Water before Central
Ground Water Authority(CGWA), Ministry of Water Resources, River Development and

Ganga Rejuvenation. The copy of the said-2pg .--; tian is enclosed herewith as Annexure
A.-, -“ et S L™
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Canary Hotels Pvt. Ltd. Bﬁfiff. fdarjung Enq : Woelhmoozs. Indla.
(CIN US51071PLAOGEPYCI44532)
T+01 11 46050101, F +91 11 46050110°E hi@lembnltraahotels.com,
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Date: 07.01.2019

I n.. L]
Mr. Vikram Singh

The Exccutive Engincer,

U Jal Nigam,

R-1, Rajnagar,

Ghaziabad.

In Re: NGT Case O.A. No. 438/2018 Aarti Vs.C.G.W.A. & Ors.

SUB: REPLY on behalf of Lemon Tree Hotel, East Delhi Mall, Kaushambi, Ghaziabad to
the Letter vide its No. 05/genceral court case/02 dated 02.G1.2019

Sir.

In reference to your captioned Letter. we. The Lemon Tree Hotel East Delhi Mall. Kaushambi.
Ghaziabad. (respondent no.6 in the aforesaid matter) (hereinafter referred to as “HOTEL™).
hereby submits our reply as under:

It is submitted that Hotel is not located separately but infact. it is the part of the EDM Mall
Kaushambi. Ghaziabad (“CCPL Developers Pvt. Ltd.” /or “EDM Mall™} and located at 4" 5™
and 6" Floor of the building/premises of the EDM Mall and also. it is pertinent to note that the
Hotel is commonly using the amenities provided/availed by the said EDM Mall including use of

its waler resources.

Morcover. It is also important to mention herein that the said EDM Mall has already applied for
availing permission for issuc NOC to abstract Ground Water before Central Ground Water
Authority(CGWA). Ministry of Water Resources. River Development and Ganga Rejuvenation.
The copy of the said application is enclosed herewith as Annexure A

You are requested to further take note of the Acknowledged copy of our submitted Reply dated
7.12.18%in response to the Letter No. 2737/S.T-C.M/18 deted 20.11.2018 issued by City

Magistrate. Ghaziabad (enclosed herewith as Anpexure B).
——-‘—\\
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Lemon Tree Hotel, East Delhi Mall, (A unit Canary Holef Pyt .X-Elo‘!"Né 1. Kaushambi, Ghaziabad 201010, Uttar Pradesh, Indla

T+91 1204423232, F+91 120 4423212, € hi.ed@lemontreehotels.com www. lemontreehotels.com
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Should you require any lurther document/imformation, do let us know, we shall be pleased to

provide vou the same,

. Thanking you,

[ 28

po »
For Lemon l'rv\:‘[lmgl?ﬁl')a\fl Mall, (a unit of Canary Hotels Pvt L. d.)
\ \ ‘_.:’\4"' :
\ -“\_..‘
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Date:r 22.06.2022

To

Mr.Gambhir Singh

C'tY Magistrate

Ghaziabad (Utta: r Pradech)

Subject: Notice No.64/Notice/2022 dated 02.04.2022, issued by the O%ice of C
Magistrate, Ghaziabad (received by us on 16.06.2022 (the Noi'.ice”},

¥
b,

Respected Sir,

This is in reference to the captioned Notice. We, the Lemon Tre
Mall, Kaushambi, Ghaziabad (the “Hotel”), hereby submits our reply as under:

it is submitted that Hotel is not located separately but in
£DM Mall kaushambi Ghaziabad (CCPL Developers Pvt. Lid /or EDM
ocated at 4%, 5th and 6 floor of the building / premises of the EDVM

is pertinent to note that the Hotel is commorily using the amenit
availed by the said EDM Mall including use of its water resources

e’D

[T =

(WA

<»‘
L7

(8]

3]

b}

M. W

Further, please find attached herewith a copy of duly filled format as required 5y
your good self.

Should you require any further documents / Information, please let us xnow, we
shall be pleased to provide the same.

Thanking You

For Lemon Tree Hotel, EDM Mall, Kaushambi, Ghaziabad
(A unit of Ca Hotels Pvt. Ltd.)

-4 Sy
\‘ Letnon Tree Hotp{, éast Delhl Mall, Kaushambi e

\Pl No.1; gwnb}, Ghaziabad 201010, Uttar Pradesh
T +91120 4423232 | E hi.ed@lemontreehotels.com
(A unit of Canary Hotels Private Uriited | CIN: US5101DL2006PTC144532)

Regd. Office: Asset No. 6, Aerocity Hospitality District, New Delhi 110037 | T +91 11 4605 0101 | Fax Q11 4805 0110
Central Reservations: +91 9911 701 701 | lemontreehotels.com
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BEFORE HON’BLE .: G Tambun:all............ , NEW, DELHI 5

O, svsnsen NO. 438 OF208p
In re:-
....... A RTL vevesnene..-plaintiff / complainant/Appellants /Revision
Petitioner
Versus

CENTRAL... . GROVMD. XNBTER..... ALLHORITY,
KN OW ALL to whom these presents at all come that I/We a\ww

. 'g O]“ﬁég %ﬁjents

he

above name. £emaen Teehdel . Eandt. Dells. hereby appoint
SUNITA SHARMA RADHA SINGH DHAUNI  DEEPAK A DALIPSINGH
9911730600 9999498856 8130738555 AA523696660
Hl23))gae ADVOCATES D) 5284|201 D\ 212 \gg)

SGS JURIST CONSULTANTS LLP
OFFICE AT H-38, SOUTH EXTENSION PART- I, NEW DELHI - 110049

(Hereinafter called advocate/s to be my/our Advocates) in the above-noted case and
authorize him / them: -

To act, plead in the above-noted case in this Court or in any other Court in which the
same may be tried or heard and also in the appellate Courts including High Court.

To sign, file, verify and present pleadings, applications, appeals cross-objection, or
petitions for execution, revision, restoration withdrawal, compremise or other petitions,
replies, objections or affidavits or other documents as may be deemed necessary or proper of
the prosecution of the said case in all its stages.

To file and take back documents.

To withdraw, or compromise the said case or submit to a
disputes that may arise touching or in any manner relating to the ¢

To take our execution proceedmgs

To deposit, draw and receive moneys cheques and grant recemt&theremrc alu v aa

other acts and things, which may be necessary to be done fa 75 wree of
the prosecution of the said case. | .
To appoint and instruct any other Legal Practitiong N Tos0022A2226K the

28-JAN-2022

e sty i N

And I/'We the undersigned do hereby agree t
Advocates or his substitute in the matter as my/our own acts as 1t done by me/us to all 1ntents

and purposes.

And I/We undertake that I/we or my/our duly authorized agent, would appear in court
on all nearing and will inform the Advocate for appearance, when the case is called.

And I/We undersigned do hereby agree not to hold the Advocate of his substitute
responsible for the result of the said case in consequence of the said Advocate of his
substitute.

And I/We the undersigned do hereby agree that in the even of the whole or any part of
the fee agreed by me/us to be paid to the Advocate remaining unpaid he shall be entitled do
withdraw do withdraw from the prosecution of the said case until the same are paid up. If any
costs are all owed for an adjournment, the advocate would be entitled to the same. L
lwﬁ WHEREOF I/We do hereunto set my/our hand/s these presents the day of 598

2022. For CANARY HOTELS PVT. LTD.

Accepted subject to ¢he terms of fees. . h \) W

&D\M P @ . Authorised Sign./Director

}J@ @‘Q?vocutc Advocatw Client




